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New Delhi this the 4th day of Atgnqt 2003.

Justice V.S8. Aggarwal, Chairman
8.K. Naik, Mpmber(A)

R/0 A-24, WPL,

Versus
1. Commigsioner of Police,
Police Head Quarter,
I.P. Estate,
New Delhi.
2 Jt.Commissioner of Police,
New Delhi Range, Police Hgrs.,
1.P. Estate, New Delhi . Respondents
(through Sh. Ram Kanwar, Advoc )
ORDER (ORAL)
Shri Justice V.8. Aggarwal, Chairman

The applicant Mahabir Singh Dahiva at the
relevant time was officer incharge of police 3tation
Mangarover Park Disciplinary proceedings had heen
initiated against him with respect to the following
chargesg: -

"1, D.P. Varma , Dy.
Commissioner of Police, Supreme Court
Security, New Delhi hereby charge vou
Inspr, Mahavir S8ingh Dahiva,
No.D-1/632 that in order to review the
cagse files of Police Station M.S. Park
on 14-8-98 Shri M.8 Chhikara,
ACP/8hahdara directed Inspr. M.8.
Dahiva, SHO/M.S. Park to send some
regsponsible officer alongwith a list of
vending cases in case he is unable to
do g0 personally. Despite this
direction given personally to the SHO,

!



»]

2=
neither did the latter appear Dbefore
the ACP nor he depute any other police
Officer to do so. A DHG was sent to
office who also did not meet the ACP
who recorded report in this regard vide
D.D.No.71-R dated 14-8-98 at P.3. M.S
Park.

On 16-8-98, Shri Chhlk. ra again
asked Inspr. Dahiva, SHO/M.S Park to
meet him alongwith the case f11es and
list of cases, but the latter did not

do so and qgnf gh., K.L. Meena, Addl.

SHO/M.S. Park alongwith case flles and

staff. When asked, Inspr. Dahiva
informed that as at 2-00 PM, C.M.,
Delhi was vigiting in the area, he
would come thereafter, however he did
not do so under the pretext that he was
going to attend a function 1in some
school.The ACP again told him that he
was waiting for him since morning. At
ahout 4-15 PM when Sh. Chhikara was
checking the case files of T.0s of
P.S. Shahdara in the presence of Addl

SHO/M.8. Park and SHQO/Shahdara, Inspr.
M.S. Dahiva, S8SHO/M.S. Park came to
his office alongwith the case file of
FIR No. 234/97 which wasg pending
investigation with him in which he was
advised Lo send the viscera for
examination at the earliest. As there
were gomedrastic defectsg in the case
files of P.8 M.8 Park, he was told
about it and asked that he ghould
report against the erring officers On
this 1Inspr. Dahiyva bhecame furious

Ingpr Vipin Kumar, SHO S8hahdara and
the ACP tried to persuade him to calm

Pahiya said at fed

daily ‘'chick-chick' and didnot 1like
hearing 'Bakwas' in the presence of
Ingpr. Vipin . Kumar 8HO/Shahdara and
Sh K.TL Meena, Addl SHO/ M.S§8.
Park. On thisg the ACP and SHO/
Shahdara asked him to leave the office,

who accordingly left and ACP/Shahdara
recorded a report in this regard vide
D.D.No.13-A dated 16-8-98, P.S.

Shahdara.

The above act on the part of
Inspr. Mahavir 8Singh . Dahiva No
D-1/632 amounts to grave misconduct,
negligence,., indisciplined, unbecoming
of a police officer and dereliction in
the discharge of his official duties
which rendersg yvou liable to be punished
under the Delhi Police (Punishment &
Appeal) Rules, 1980."
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and thereafter had expressed an opinion that th
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6, By way
clear that we are not expressing ours
respect to any other pleas, some of which
time barred,

7. Resultantly, we quash
and remit the matter to the Disciplinary

deemed appropriate, from
was received,
Necessary steps be

should bhe completed within

{(S.Ky Naik)
Member(A)
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of abundant caution, we make it
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the impugned order




